
Chandigarh Allotment of Plots in Sub-urban
Sectors Rules, 1972

Notification dated lOth February, 1972
{See Chandigarh Admn: Gaz. (Ex/raj dated /0.2./972 Page 29)
No. U.T.8191F5-72fZl75. · TheChiefCommissioner, Chimdigarh ispleased

to make the following rules for thealloiment of'plots insub-urban Sectors inthe
Union Territory ofChandigarh, namely t- -

I, These rules .may be called the Chandigarh Allotment of Plots in Sub­
urban Sectors Rules, 1972.

2.ln theserules unless the context otherwise requires ;-
(0) "agreement" means an agreement in Form "C" appended to these

rules;(b)"allotment" means the graotbyoron behalfofthe Chandigarh
Administration of the right to useand occupation of any plot to any
person andthe"allottee" Shall beconstrued accordingly;

(c) "Competent Authority" means the Estate Officeror anyotherofficer
to whom the powers and functions of the competent authority are
entrusted bythe ChiefAdministrator, Chandigarh ;

(d)"Sub-Urban Sector" means thearea specified assuch for theallotment
ofplots to the labourers bytheChiefAdministrator from time to time.
•(e) "Labourer" means a person who fulfills conditions prescribed inrule4
of these rules. '

3. Subject to thecontrol oflhe ChiefAdministrator, Chandigarh, the Compe­
tentAuthority shallberesponsible forthemaintenance and control of plots in the
Sub Urban Sectors, the realization of rent, eviction of persons occupying such
plots. The Competent Aulhorit)! shall have powers- " ,

(a) to make allotment of plots ;
(b) to receive all payments ofmoney under these rules;
(c) tore-enter, retake orresume possession ofanyplot,whenever required

or 10 orderthe removal ofan unauthorised occupant of'e plot;
(d) to issue notices to theoccupants ofplots forandinconnection with the

recovery of rent, electric charges or anyother duties, for ejectment,
re-entry or retaking possession of ihe plotsor for the breach 'of any
other terms and conditions of the agreement by the allottees ; (e) 10
prescribe fonns or registers andrent receipt andother records which
it considers necessary. -

, 4. The Competent Authority may allot a plot of 50 square yards ina Sub-
Urban Sectorto a labourer if - - ,

(a) he is an authorised lessee'of the Chandigarh Administration inoneof
- the ClIisting Labcur Colonies: Provided lhal:
(i) his income from all sources does notexceed Rs, 200 permensem;
(ii) he hasriot sublethis present plot; _
(iii) he himselfis residing inthe site leased out10 him;



 



 



             



 

 


